NATIONAL COMPANY LAW TRIBUNAL @
DIVISION BENCH - 1
CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI

NATIONAL COMPANY LAW TRIBUNAL, HELD AT 10.30 AM ON 7 {—| 7~ 7] ‘7

PRESENT: SHRI R VARADHARAJAN, MEMBER-JUDICIAL
SHRI. ANIL KUMAR B, MEMBER - TECHNICAL

APPLICATION NUMBER
PETITION NUMBER : 1IBA/1148/2019
NAME OF THE PETITIONER(S) : ARHAM PETROCHEM PVT LTD
NAME OF THE RESPONDENTS : OREN HYDROCARBONS PVT LTD
UNDER SECTION : 9 RULE 6 OF IBC
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ORDER

Ld. AR for the Petitioner as well as the Ld. Counsel for the
Corporate Debtor are present. The Ld. AR for the Petitioner represents
that a Memorandum of Settlement has been entered into between the
parties on 31.12.2019. In the circumstance, the Petitioner seeks to
withdraw this Petition but in case of non-adherence on the part of the
Corporate Debtor to comply with the terms of Memorandum of

Settlement, to approach this Tribunal afresh.

Taking into consideration the said representation as well as Rule
8 of I&B (AAA), Rules, 2016, the Petition stands dismissed as
withdrawn. However, the Petitioner is given liberty to approach this
Tribunal afresh in case of non-adherence with the said Memorandum
of Settlement arrived at between the parties on 31.12.20109.
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